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1. Shri Ranjit Kumar Kerketta, aged about 25

years,
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. The Chief Secretary,
. A& N Administration,

. The Divivsionol Forest Officer,

. The Divisional Forest Officer,
Wildiife Division-ll, Mayabunder,

. The Divisional Forest Officer,
Office of the DFO Mayabunder Forest
onment and

. Shri Manab Kumar Das,

- ‘Working as Mazdoor in De

. Shri Robin Biswas,
- S/0 Niranjan Biswas,

10.Shri Saw Faderick, -

11.Shri Tarcious Indwarr,

12.Shri Pratap Ch. Biswas,

Secretariat, Port Blair,

. The Principal Chief Conservator of Forests,

Ex-officio ~ Secretary  (Environment.

Forests), Andaman & Nicobar Islands!

Vansadan, Port Blair - 744 102
Andaman District. ‘

Mayabunder Forest Division, -

Department of Environment and Forests,

Andaman & Nicobar Islands.

.

Department of Environment and Forests,

Andaman & Nicobar Islands.

Division, Department of Envir

Forests, Andaman & Nicobar islands.

S/o Hiralal Das,

Environment Gn_d Forests.

Working as Mazdoor in De
Environment and Forests. -

S/o Late Saw Calvin,
Working as Mazdoor in De
Environment and Forests.

S/0 Emil Indwarr, |
Working as Mazdoor in De
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13.5hri K. Keswar Rao,
$/o K. Chinna Swamy,
Working as Mazdoor in Department of
Environment and Forests, Tugapur.

14.Shri C. Kumaresan,
S/0 Chinnaiah,

Working as Mazdoor in Department of
Environment and Forests, Tugapur.

15.5hri Ashok Johnson Lakra,
S/o Amartus Lakra,

Working as Mazdoor in Department of
Environment and Forests, Tugapur.

16.Smti Manjula,
W/o S. Paneer Selvam,

Working as Mazdoor in Department of
Environment and Forests, Tugapur.

17.Smti Sushma Mazumder,
W/o Shri Biren Mazumder,

Working as Mazdoor in Depor’rm‘n”r of
Environment and Forests, Tugapur.

l8.Shri Banamali Das,
S/o Late Sukumar Das,

Working as Mazdoor in Department of
Environment and Forests, Tugapur.

19.5hri G. Rajeswar Rao,
S/o0 G. Appanna,

Working as Mazdoor in Depcnr’rme'n’r of
Environment and Forests, Tugapur.
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No. M.A. 351/00285/2017
(O.A. 178/AN/2011)

Present

For the Applicant

For the Respondents

Per A.K. Patnaik, Judicial Member:

along with Mr. S.C. Misra, Ld. Counsel appearing for the departmental res

2.  Ms. A Nag, Ld. Counsel for the applicant has filed an M.A. 'No.é
351/00285/2017 enclosing an order passed by the Hon'ble High

10.1.2017 in WPCT No. 174 of 2015 with the following directions:-

3.

while

remanded the matter back to this Tribunal for re-consideration
matter within a period of three months from the date of commur

order.

Date of order

Hon'ble Mr. AK. Patnaik, Judicial Member
Hon'ble Ms. Minnie Mathew, Adminis‘trative Member
Ms. A. Nég, Counsel

Mr. S.K. Mandal, Counsel
Mr. S.C. Misra, Counsel

ORDER (Oral)

Heard Ms. A. Nag, Ld. Counsel appearing for the applicant and Mr. S.K. Mandal

“ v, In view of the aforesaid settled principles of law, w

7.4.2017

pondents.

Court datedf

e are notin a

position at this stage to decide the aforesaid issues raised before thé

learned Tribunal as a Court of first instance. Only option le
remand the matter back to the learned Tribunal once again fo
aforesaid issues on merit.

In view of the above, the impugned judgment is
set aside on the ground of not deciding the aforesaid iss
expeditiously and preferably within three months from
communication of this order. ‘

_ This writ application is, thus, disposed of. T
however, no order as to costs. -

ft for us is to

r deciding the;-}

quashed and |

ues on merit
the date of

here will be,

Urgent Photostat copy of this judgment, if applied for, bé
i

furnished to the parties upon compliance of formalities.”

From the aforesaid order it is crystal clear that the Hon'b

quashing the order passed by this Tribunal in O.A. No. 178 of 2011 Vha§

licatibn of thé

e High Court

of the entir?




Nag submitted that though the order was duly con municated - on
# 31.3.2017 by filing this M.A., the matter should have been heard and disposed of

by this Tribunal as directed by the Hon'ble High Court by 30.6.2017.

5.  As the matter is listed today and there is no time left for the matter to t?e

heard, the Registry is directed to i'mmediately list this matter before the Calcui{ta

Bénch in view of the time limit given by the Hon'ble High Court.

With the aforesaid observation and direction, this M.A. is disposed of.
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